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LEGISLATIVE ASSltMBI.Y 
Monday; nh, MaTch, 1938. 

The Assembly met in thp. A!'Isemhlv' Cbanfoei of the Council HouSe at 
Eleven of the Clock, Mr. President (The Honourahle Sir AbilurRithim) 
in the Chair. 

,. 

STARRED QUESTIONS AND ANsWERS. 

(a) ORAL ANSW1£R5I. 

EDUCATIONAL AND ADMINISTRATIVE APPOINTHENTS ,RESERVED )'OR 

BRITISH INDIAN MEJ)ICAL SERVIcE OFFICERS. 

670. *lD'. T. S. AviDashlliDg&m Ohettiar: Will the Secretary for 
~  Health and Lands sta.te: 

(a) what educational and fldministrative appointments have been 
reserved for British Indian Medical Service officera; 

(b) what were the grounds on. \vhich this reservation w8smade; 
and . 

(c) since education is a ~  <;11hiect.·, whetbpr any of the 
Provincial Governmen'ts were ('on suIted in this matter? 

Sir Girja Shankar Bajpai: (a) und (b). Only one administrative 
appointment, viz., that of InspectGl' General of Civil Hospitals, ~  

Frontier Province, hn'S been reserved for a British Indian Medical Service 
officer and the question whether it should continue to he 60 reserved is 
under consideration. A number of educational appointments had to be 
so reserved because" generally, specialist and educational duties are 
combined. The number of BHCh appointments resp.I"Yed aDd tho. reasons 
are set out in the Defence Department Resolution No. 205, dated +.he 25th 
MaTch, 1937, a copy of which is available in the Library of the House. 

(c) Yes. 

)[r.Manu Subedar: Is it 1\ fact that the educational work of the 
1. M. S. men in the provinces has to be paid for at Rs. 2,000 snd 
Rs. 3,000, whereas the same work is done by equally competent men in 
the provinces in an honorary capacity? 

Sir Girja Shauka.r Bajpai: In RO fsr as the difference of salary between 
1. M. S. officers and ~  M. S. officers is concerned, I believe thst it 
has been explained in the Resolution to which I ha'-e referred that the 
Government of India. win pay the difference to the provinces. 
IIr. T. S. AviDasbjJjngam Chettiar: May I know whether the rea.aons 

mentioned in that communique are such that no non-I. 1\:1. S. men can 
do it? 

Sir Girja ShaDkar Bajpai: No; the rE'8S0n which they have gh-en is 
thnt, a certain numher of European 1. M. S. officers are needed for attend-
a.nce upon the EUrOpPElll members of the All-India Services and their 
families. 

( 1583 ) 
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Kr. T. S. AviuaBbiliDIUIl Ohe\ti&r: I am talking about the reserva-
tion of educa.tional appPintments. 

Sir Girja SbaDkar Ba.jpai: I have ~  ~  the reasons: ~  so 
happens that a specialist and an educational appomtment fire combmed. 

J[r. T. S. AviDybjUngam Ohettiar: May I know whether no specialists 
are available in the non-I. M. S.men and that is the reason why these 
reservations are made for the 1. M. S.? 

Sir Girja Shankar Bajpai: No; thl' point. is tha.t no specialist Euro-
peans '\re available amongst the non-I. M. S. men. 

)fr. T. S. AviDaabiJialam OhetLi&r: Among the educational appoint-
ments is there a.ny need for reserving any such for Europeans? 

Sir Giria Shanka.r Ba.jpai: I have already expla'ined to my Honourable 
friend that if he will look at the communique he ",ill find that the em-
phasis is not upon educational work but upon the provision of European 
medical aid for Europeans. . 

lIIr. Badri Dutt !laude: Has any Provincial Government expressed a 
desire that thfl I. M. S. should be provincialised? 

Sir Girja ShaDkar Bajpai: Not so far as I am aware. 

Dr. G. V. Deshmukh: If the reason for the reservation of these ap-
pointments is the a.ttendance on the families of European officers, why 
have the Government appointed these I. M. S. men to educational insti-
tutions? 

Sir Girja Shankar Bajpai: That is the point which I have beentryillg 
to explain for the last few minutes. It ~ happens that the Secretary 
of State's decision is that one surgeon, one physician and one gynlOOo-
logist-a specialist in each-should be available in all provinces as far as 
possible; and the specialist posts in Bombay, Madras and elsewhere in 
these subjects ha.ppe"\ to have educatione:l functions also attached.· 

)fr. Kanu Subedar: Is it true that the educational work that is done 
by I. M. S. men in one province is being equally efficeintly done in other 
provinces by people who do not belong to the 1. M. S.? 

Sir Girja Shankar Bajpai.: That may be: I am not disputing that. 

Dr. G. V. DeSbmukh: Are these a'Ppointments meant to give t,hese 
gentlemen experience "in these subjects. or are they already specialists 
in these subjects before they are appointed? 

Sir Giria Shank&r Bajpai: As far as I can make out, the new arrange-
ment contemplates hath the appointment of people who alre already 
speeialists and also of understudies. I 

Dr. G. V. Desbmukh: 1f they are already specialists aud if the? !ire 
not attached to any educational in.stitutions .. will. ~  not be ~  
to these families just the same w1thout thelr bemg lD an educatlOnal 
institution? 

Sir Girja Shankar Bajpai: That is rather a. ~  of ~  .. In 
an:v case I belieye the idea. is that even a. ~  1f. he 1S to continue 
to 'be a. specialist, must continue to have ~ expenence. 



STARRED QUESTIONS AND ANSWERS. 

lIolllH Sft APART BY TBB lNDIAlIl CBNTBAL CO'J"1'ON CmO[l'J."l'lDB 'l'O 
EXPLORE POSSIBILITIBS OJ' JUNUJ'AOTUBING ABTIl!'ICIAL SILK. 

671. *1Ir. T. S. AviDaBhiliDg&m Ohettiar: Will the Secretary for 
Education, Health and Lands state: 

(a) whether Indian Central 
Rs. 30,000 to explore 
artiiicial silk; 

Cotton Committee has set apart 
the possibilities of manufacturing 

(b) 

(c) 

how the money is proposed to be spent; and 

what are the rllw materials necessary for the manufacture of 
artijicial silk, and whether they are available in this country? 

Sir Girja Sh&Dkar Bajpai: (a) Yes. 

(b) So far expenditure has been incurred on laboratory experiments. 
It is now proposed to spend a further sum on a small scale plant for 
determining \he cost of preparing chemica'! cotton whiC'h is a basis for 
artificial silk manufacture. 
(c) A statement is laid on the table of the House. 

Bt.atemmt 8howing the ,.aw materiaU ,.equi,.ed for the manufactu,.e of artificial rill:. 

The two main processes in lIse in the world today for the production of artificial 
silk are the Viscose and t.he Acetate Processes. The materials reqnired in these two 
processe,. and whether or. not they are at present. manufactured in India are shown in the 
following tabular Rtatement : 

Viscose Process. Whether manufactured in 
India. 

Main Malerial8--
Olllulose (Chemical wood pulp and chemical 
cotton) . 

Caustic soda . 
Carbon bisulphide 
'Sulphuric acid • 

Auxiliary materialB-
Glucose. .  .  . 
Sodhim sulphate (Glauber salts) 

~ sulphate. . 
Sodium hypochloride . 
Hydrochloric acid 

Sodium carbonate (Soda ash) . 
Softening oils and sizing materials 
Dyes 

Acetate Process. 

Main material8-
Cellulose (chemical cotton) . 
Aoetic acid .  .  . 
Acetic anhydride 
Acetone. . 

A uxiliary materials-
Sulphuric acid 

Sodium carbOT,ate (Soda ash) 
Sodium acetate. .  . 
Dyes (special types required) 

No. 
Will be shortlv. 
No. . 
Yes, from imported suI. 
phur. 

No. 
Yes. 
No. 

• No. 
Yes, with the aid of im. 
ported sulphur. 

Will be produced shC'rtly. 
No. 
No. 

No. 
No. 
No. 
No. 

• Yes, from imported suI. 
phur. 
WilIl)e produced shortly. 
No. 
No. 

NOTI!:.-The constituents of the varioUll chemioa.ls mentioned aU exist in India. with 
the exception of sulphur and zinc. 

A.2 



. 1686 [7TH MARCH 1938 • 

~  :T. S. ~ .Ollettiar-: May lImow whether· arty of 
these raw materialslU'eavaiiaoble in this country l' 

Sir Gtria Shankar ~  bavealready stated in .my reply, I 
am laying a ~  on the ta'ble and' my Honourable friend will be 
able to get the information from that .statement. . 

ECONOMIC ADVISER TO THE GOVERNXENT' OF INDIA. 

672. *JIr. T. S. AtiDUbilingamOhettiar: Will' the 'Commerce Sec-
.retm-y ~~  

(a) what are the'fnnctiolis and duties of tbe Economic Adviser to 
the Government of India; .. 

(b) under wbat department he is workfug"at present; and . 

(e) what are the financial Commitments involved in the creatiQn 
of this new office? . 

• r. B. Dow: (a) to (c). I would invite the attention 'of the Honour-
able Member to pages 124---.126 of the Proceedings of the meeting of the 
Standing Finance Committee held OD the 11th February, 1937, a copy 
of which is in the .. Library. 

Prof. If. G. Banga: What is . the work tha.t this officer is engaged on 
at present? . 

1Ir. K. Dow: Thai. is the question I have just anRWered. I would 
refer the Honourable Member to the publication which I have mentioned. 

Prof. If. G. Bangs: He has not answered my question, Sir, in regard 
to the work he is engaged in at present. 

Kr. President (The Honourable Sir Abdur Rahim): It will be found in 
the publication he has referred to. 

Prof. 11. G. Ranga: That publication may give the information re-
quired by part (a) of the question-the functions and duties he has to 
perform: but I want to know what particular work he is at. present doing. 

Xr. K. Dow: That is wby I want the Honourable Member to refer 
to the publication, which I have mentioned, in which he will find these 
t.hings duly set forth . 

• r. Badrl Dutt Pande: Has this Economic Adviser suggested any. 
economies in the departments? 

(No answer was given.) 

PROPOSED ORDER-IN-CoUNcn. REGARDING KENYA. 

673. *ltIr. T. S. Avinashilingam Ohettlar: Will the Secretary for 
Education, Health and Lands sbate: 

(a) whether hp-is Rware of the news published in the HinduBtan 
Timet!, dated the 11th February, 1938, that an Order-in-
Council regarding "Kenva 111 l!'oing to be issued: 

(b) whether Government of India have been consulted in the 
matter; and 
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(c) if so, what is the subject of the. ~  and whether 
it in any way aBects the IndIans InK'enya? 

Sir Girja ShaDkal BaJpai: (a) Yes. 

(b) and (C). The attention of the Honourable Member. is ip.vited to 
the reply given by me on the 22nd Febrilary, '. 1988, to his starred ques-
tion No. 432. 

Xr. T. S. Avinasb!]ingam Ohettia.r: I have not ':received an answer to 

cJauRe (c) of the ~  Sir. 

Sir Giria Shankar Bajpai: I 
answer I have given, what the 
his intention. 

have ~  stated,' in the IJl!lvious 
Colonial Secretary has announced to be 

. I .' 

,Seth ~  Das: Are the Government going to open the whole ques. 
tion of the reS6rv81tion of these highJa.nds in Kenya as they sailj they would. 
~  . . . ,'j .' 

. Sir Girja Shanka.r Bajpai: My Honourable friend has placed his ~  
before the Department and so have the gentlemen who eMIle from Kenya 
~  and,' as. I explained .to the House. 1be Government of India 
have already made representations on the subject of the Order-in-Council 
to the Secretary of State for the ~ but I am unable, as I have 
said, to disclose the . eontents. 

J[r. T. S. Avinaahllingam Obettiar: Mav I know. whether in this Order-
in-Council they have ~  boundaries fbr'ihEd{eiiya ~  . 

F,ir Girja Shankar Balpai : If my lIonourable' friend will look up the 
question and answer referre.d to. in part (a) of his. own question..; that is 
the question and answer iIi . the House of Commons, he will be able to 
ascertain what the intentions of' the COlonial Office are. 

llr. T. S. AvinashiUngam Ohet.t1ar: Inview of thefacl that .i.n the 
recent Order-in-Council they have' fixed the boundaries . .. 

Sir Girj. Shankar Bajpai: No Order-in-Council has .. ~  

(Mr. '1'. S, Avinashilingam Chettiar rose to put a question.) 
',: ,!\':'-'. 1· 

llr. Pr..-ident. (The Honourable· Sir Abdul' Rahim):. Next question. 
. r .  . 

1I.r. T. S. AvinaShUlnga.m Chettiai: Sir. this is a. very important 
matter, and. .  .  . . 

llr. PreBident. (The Honourable Sir Abdur Rahim): It, is a very im-
portant matter and the Honourable Member b.&s given such information 
as he can: it has been :discussed before, I remember, and wt present the 
Honourable Member has given full information. 

:Kr. T. S. AvblubiJiagun OIlettiar: }fay I make 8 representation, 
~  We are having very few questions every day in this House ..... 

IIr. President. (The Honourable Sir Abdur Rahim): Thaot is not the 
point ~ all .. Ther,e may be very few ~ today, bec8use,perha]>B, 
thesub]ects In whIch Honourable Memben are lDterelited ~ So few; ·but 
I have to see that questiona that al'easkedare' iiI:' aecordance with the 



Ui88 LBGl8LATIVB A88BXBLY. [7TH ~  1985l 

rules ood standing orders. Then I have to exercise my judgment and 
decide whether a particular question has been fully answerei or requires. 
any fur1i,her elucidation. Next question. 

CADETS PASSING OUT OF THE "DUFFERIN .... 

674. *Mr. '1'. S. AviDUbilinl&m OheHiar: Will the' Commel"ce Bee--
retary state: 

(a) the average number of cadets passed out of the "Dufferin" 
every year; 

(b) how many of them CRJl be annually absorbed in servWe; and 
(e) whether they are qualified to enter the Navy? 

lIIr. B. Dow: (a) The number of cadets who have passed Qut from the 
"Dufferin", since its establishment, is 258. The average from 1980 to 
1936 inclusive is 31 per annum. Owing to the inauguration of the 
Marine Engineering Scheme the number who passed out in 1937 increa'Secf 
to «. 
(b) Judged by the actual figures of employment it appears that nearly 

all cadets passing out, who desire to follow a career at sea, have been 
absorbed. 

(cl Yes; vacancies open only to the Traming Ship are filled after & 
l'Ipecial examination. 

Kr. '1". S. Avtn,abiJinl&Jll Ohettiar: May I know, in view of the fact 
~ there is a proposal to enlarge the Indian Navy, wh9ther the Govern-

ment propose to have more people trained on the "Dufterin"? 

J[r. B. Dow: I did not quite hear the ~~ Member's ques· 
tion-whether they propose to have more people trained on the "Dufferm,r 
in view ...... . 

Mr ••• S • .Aney: In view of the conteII\plated expansion of the Indian 
Navy:' 

Kr. 11. DOw: No, Sir. 

Xr. lIanu Subedar: With regard to the answer to ~ (Il) nf, the 
(lUeation, may I ask whether these cadets are eligible for or are already 
taken up for other parts of the Navy than the training ship? 

Xl. B. Dow: The training ship is not part of the Navy. 

ID. ][anu Subedar: The Honourable Member's reply was that t;hey 
are being taken up for service in the training ship. 

1Ir. 11. ])oW: No. I understood bj the word' "serVice" tlie mer-
cBntile marine service for which this ship is maintained. I did not take 
the Honourable Memher 81'\ referring to Government service. 

1I:r. K&DB Subedar: As regards part fcr of the Question, may I enquir& 
whether they are qualified to. enter the Royal Iadian Ma.rine? 
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Mr. B. Dow: There is no Royal Indian Marine; it is the Royal Indian 
Navy. My answer to that was, "Yes. Vacancies open only to the 
Training Ship are fillea after a special examination". The point is that 
there are certain vacancies which are reserved for candidates from 
"Dufferin", and for those vacancies only candidates from "Dufferin" 
compete. The examination is ~ by the Federal Public ~  Com-
mission. As regards other vacanCIes, I understand that candldates from 
"Dufferin" are eligible to compete as W'3U as others, anrl ean take their 
chance in the ordinary selection. 

JIr. Jlanu Subedar: Has any cadet from the "Dufferin" who has 
passed been sent to England to be trained under the 'Admiralty for higher 
service in the Royal Indian Navy? 

JIr. lL Dow: I am afraid that that is a question of which I m.ust 
ask for notice. 

JIr. Pres1C\ent (The Honourable Sir Abdur Rahim): Next question. 
Mr. Mudaliar. 

(At this stage Mr. K. Santhanam rose in his place to put a supple-
mentary question.) 

JIr. PreIIident (The Honourable Sir Abdur Rahim): The Honourable 
'Member must understand that I have called on the next question. If 
Mr. Mudaliar is not here I shall cal) on the question after next. 

ACITlvlTlES OF AND GRANT TO THE NATIONAL INSTITUTE OF SCIENCES, 

CALCU'l'TA. 

t675. *JIr. O ••• Jluthuranga JludaUar: (a) W1II the Secretary for 
Edllcation. Health and Lands please state whether it is a fact that the 
(bvE'rnment of Indill. contemplate a 'grant of Rs. fi,OOO to the National 
lr,stit,ute of Sciences. Calcutta? If so, will they please state the reasons, 
and the purpose for which they intend that the grant should be used? 

(b) What is the standing of the National Institute in the scientific 
world. what are its achievements, bow long bas it been in existence. 
how many "Ordinary Fellows" are there in the Institute and how many 
of them have treatises  or other work in science to their credit • .and if So, 
what treatises  or work? 

Ic) Ts it R fact t.hat the National Institute publishes an abstract of 
paperR of scientific workers in India and Inman workers abroad" ~  
how often is it published and is it a fact that the abstract for 1935 was 
cl,mpleted, only during the current year? 

(d) Is it B fact that t.berp. are IIcientific oabstract.!'l published abroad. 
which furnish more up to date infonnation? 

Sir Girja Shankar Bajpal: (a) Yes. The grant. is intended as a con-
tribution towards the general expenses of the Institut-e. 

(b) The standing of the Institute in the: scientific world is R matter 
of opinion. Information regarding the work done by it since its Po stab-
lishment in January, 1935. is given in its annual reports, copjes of which 
have been placed in the ~  of the Rouse. At the end of 1937tbe 

t Answer to this questIon laid on the tnble, the 'luestioner being abst'nt. 
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Institute had 151 Ordinary It'ellows. Information regarding ·the sCieoiffic 
work done by each. of them is not· readily .available and Gov..e:mment con-
sider that the cost ,and labour involved in the collection of this information 
will not be just.ified by the results to be obtained. 

(c) The reply to the first purt is in the affirtn'ative, The abstract,s 
are published yearly in three parts. The first two parts for 1935 have 
already been 'published and thet'hird is under preparation. 

(d) Government have no information. 

INDIAN TRADE DELEGATION saNT TO AFaluBmnN ... ~ ~ .. ;" ~~ ~

. 676. *Sardar sant SiDlh: (8) Will the Commerce Secretary be 'Pleased 
to state if it is tI fact ·thnt Indian Trade Delegation was sent tid Afghan-
istan bv the Government of India in 1935 to examine the direction in 
whieD trade' hetween India :md Afghanistanco111d hoe ~ ~  .. \f(hd 
expanded to the mutual benefit of both the countries? 

{b) Did this delegation submit its report? If so, ~ ~  ~  
Government tal,en on the recommendations mad'e b:v thE' ~~~  

(c) If the reply to the second part of pari; (b) be ~  ,will 
Government state their reasons for taking no action? 

. (d) Do ~  propose to lay the report on ~ .. ~ ~ ~  ~  
House? If not, why not? .. .  . . .. , 

J[r. ll. Dow: (a) Yes; but the Delegation was sent in April, 1984, not 
in 1935. 
(b) 'Yes.·/ As 8 result of the' ~  ~ by the ~ 

tion an Indian Trade Agent has !ken' appointed in Kabul. Another step 
taken is. thatstatistic6 of trade', ~ lDiiia· ai\d:!Y'Afg1i.fltMsta'ri\lre being 
separately recorded . from .the 1st February, 1937; with :8 view tf. watehing:! 
the progress of trade between tire two countries, . 

(c} Does not arise. 

(d) No. The report was confidential but a summary is available in 
the Indian Trade ,Journal, dated'the '(th March, 1985, a copy of which is 
in the Library.'" . : .,... 

J[r. Kohan LalSabena:Am I to understand tbat the summary gives 
all the salient features of the report? ' .  . 

Mr. E. Dow: His a· Sl1Inmlln' of the report· eon,hiiJiing such matters 
as are deemed suitable for ~  

IMPORTS' AND EXPORTS BETWEEN lYDIA AND AFGHANISTA.N. 

677. *Sardar sut Singh: (a) Will the Commerce ~  be l>leased 
to state the total imports anti p.xports b,etween Ip.dia ard A.£ghaJ)illi:apjor 
the last five years?' .,... ' 

, ..i . 

'. (b) Is it a fact thllt the halBnce of trade during. the last. five years 
hitq always been against India? . 

(e) Is it a fact that this unfavourable' ~ ~  against India 
is dile to Afghan Government'a' po1icy of giving' . ~ to 'foreign 
c(\i:ntries·.manufachires over ~  hi Tri(\io.?-··· ' ..... ," 
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(d) Is it a fact that Vakil-i-Tyarat appointed by the Afghan ;Govern-
ment at Peshawar. interferes in various II\pays with the export trade of 
India to Afghanistan such as by getting 1)greements exeeuted by' Indian 
'sellers to accept liability for payment of Afghallduty in case the Afghan 
!,urchasers fail to pay the same when entering Afghan territory? If so, 
what action do Government propose to take to check such interference on 
British soil? i' 

(e) What is the total amount, paid by way ~ ~  of ~  ~  
on import through In,Ha into Af!!"hanistan rhmne the last five yellrs. 
'specifying the amounts paid as refund in rep,peC't of: 

. , . (i) cotton piecegoods of United KingdoI;Jl. make't 

(ii) cotton piecegoods of Japan make; 

~  "; , 

(iv) sugar of Java manufacture; 

(v) cement; and 

(vi) iron and. ~ ~~  

I .:-{ '. : ' ~

r; " ... ,.: .. 

][r. H. Dow: (a) The information asked for b,\" the H01l0urable 
Member is not available. I mav state tha,t statistics of trade between 
India and Afghanistan are beiIig recorded ser;arately' ~ --tH.th effect 
from ·the 1st Fehrttary, 1987, and these are available in the 'publication 
entitled "Trade at Stations adjacent to IJand Frontier 'Routes", copies' 
of which are in the Library. ' 

f(b) and (c). Do not arise. ' " • 

(d) A complaint was received some time ago that the Afghan Trade 
Agent was interfering in the manner described, but is has not been sub-
lItanti,ated. Further eI7-quiries are now being made.' " ' ',',: 

(e) The informatiori' ~  available and 'cannot ,be collected wjthOut 
undue Iabou:!,'. 

S8rdar Sat Sblgh: Mav I ask the Honourable Member to tell us 
what is the balance of trade between Indi\l' and ~  ~  1st 
February, 1937, for which statistics are available? 

Kr. H. Dow: The Honourable Member will find that in the publica-
tion to which I have referred him. ' 

Mr. T. S. AvinalhiUngam Ohettlar: Have Government an:v oth{'r basis 
than the trade figures, by which they can find the balance of trade? 

Kr. H. Dow: Obviousl. we cannot find that ~  an," lmmdpdge. 
-of the trade figures. ' 

Sir H. P. Kody: With reference to part (e) of the Question. have 
Government any information in their possession showinq the quantitv of 
"AOOds re-exported from ~  India after ,the ~  of the 
duties? 

¥r .•. Dow: I am afraid I should require notice of that ouestion: 
rather, I thinlt it is a Blatter fJ)r the Honourable the Finance Member 
and not for me. 
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Sardar Saut SiDgh: As regards pali; (e) of the question, may I ask the 
Honourable ~  whether he can give us the amount of refunds paid 
to the Afghan Government during the period from 1st February, 1937 
to, say, 1st January, 1938? 

)[r. lL Dow: I think possibly the Finance Department might be able-
to supply that. information, but they would certainly req.uire notice. It 
is a question which should be put to the Honourable the Fmance Member. 

Sir H. P. Mody: What is the percentage of the refund? Is tbe whole 
duty refunded or only a portion of it? 

)[r. lL Dow: That, again, I am afraid, is a matter for the Honourable 
the Finance Member. 

MONOl'OJ.JES GRANTED BY THE AFGHAN GoVERNMENT IN REsPECT OJ!' 

IMl'OBT AND EXPORT TRADE. 

678. *Sardar Sant Singh: Will the Commerce Secretary be pleased to 
state if it is a fact that Afghan Government have granted monopolies i;() 
certain Afghan companies in respect of its import and export trade ?I H 
1:10, is it a fact that the policy pursued by the monopolist companies in 
Afghanistan has considerably affected the import and export trade Ijt1wee" 
India and Afghanistan? 

Mr. H. Dow: The Honourable Member is referred to part (d) of the 
reply given by me to Mr. Abdul Qaiyum's starred question No. 69 on 
the 1st February, 1938. As regards the latter part of the question, I 
may state that statistics of trade between India and Afghanistan are 
being recorded separately only with effect from the 1st February, 1937, 
and in the absence of comparative figures for the last few years Govern-
ment are not in a position to say definitely to what extent the mono-
polistic policy of the Afghan Government' has actually affected Indo-
Afghan trade. 

INDIAN TRADE DELEGATION SENT TO AFGHANISTAN AND BALANCE OF 

TRADE BETWEEN INDIA AND AFGHANISTAN. 

679. *Sardar Sant Singh: Will the Commerce Secretary be pleased, to 
state: • 

(a) whether it was the object of the Government of India in send-
ing the Indilln Trllde Dele!!ntion to ~  ~ ~  
in consultation with informed opinion in AfghaniRtan. the 
diJ'f\ct.ion in which it, may be possible to foster and expana 
mutual trade between India and that country; . " 

(h) what action Government have taken on the report. gubmitted 
in 1935' by the Indian Trade Delegation to Afgh8!l1istan toi 
achieve that object: . 
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(c) whether Government propose to publiBli that. report'; 

(d) the bahmce of trade between India and Afghanistan during the 
last five years: 

(e) the amount paid by way of refund of custom duty on imports: 
through India into Afghanistan during the last five years;, 
specifying particularly the refund paid in respect of: 

(i) cotton piecegoods from United Kingdom { : 

(ii) cotton piecegoods from Japan:' 

(iii) ~  

(iv) sugar from Java; 

(v) cement;· and 

(vi) iron and steel manufactures? 

Mr. :a. Dow: (a) to (e), The Honourable Member is referred to the> 
replies given by me today to his starred questions No. 676 and 677. 

Mr. '1'. S. AvtnlsbjlingBm Ohettiar: May I know if the Afghan Govern--
ment have got any statistics of imports and exports into and from· 
Afghanistan. 

Mr. H. Dow: I am afraid that it is not a question that I can answer;· 

Mr. '1'. S. AvtnasbiJingam Ohettiar: But you must know. 
(No answer.) 

MONOPOLIES GRANTED BY THE .AIl-aHAN GoVBRN1olENT IN RESPECT Or-

IMPoRT .AND EXPORT TB.u>B. 

~  *S&rdar sant Singh: Will the Commerce Secretary state: 
(a) whether Government are aware that the grant of monopolies by-

the Afghan Government in respect of its import and export 
trade of important commodities has resulted in substantial' 
losses to Indian traders? 

(b) whether Government are aware that the Afghan Government; 
by a recent decree entrusted the monopoly of exporting dry 
fruit into India and its sale at various pisces in this country 
to another Afghan Company, affecting thereby the very exist--
ence of Indian business in that line; and 

(c) what steps Government propose to take to counteract the 
effects of such monopolies? 

Mr. H. Dow: (a) and (b). '!'he Honourable Membex is referred to parts-
(d) and (e) of the reply given by me to Mr. Abdul Qaiyum's starred 
question No. 69 on the 1st February, 1988.-

(c) Government hope shortly to enter into discussions with the-
Afghan Government for improving trade ~ hetweeD ludia . and 
Afghanistan. . . -t', 
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OFJ'lCBBS' AftOINTBD .urD DIS¥ISSBD IN ~ ABcHAilOLOGICAI.,p. 

DEPARTMENT. 

681. *Babo Eailaah Behari Lal (on behalf of Maulvi Muhammad 
~  Ghani): Will the Secretary for Education, Health and Landll 
;please state: 

(a) the number of officers appointed in the Archreological Depart-
ment during the last three years; 

(b) the number and percentage of Muslims therein; 

(c) the number of officers of the ~  Department dis-
missed or removed from Governmentr's&r.vice during the last 
three years; and , '. I 

(d) the number and percentage of ~ ~ therein? 

Sir Girja Shankar ~ A statement furnishing the information 
~  for by the ~  Member is laid on the table. 

rn: .:.:r, ,';J,.:; 

Stateimin,. 

(al Five including. one ~  appointment. 

(b) No Muslim wail appointed. 

(cro.e officer .&1 removed. 
(d) The officer referred .teI in (0) wa, a MlWim •• , 

~ , .'.; , ~  ~ 

, . 

HINDU .urD MUSLIM MONUMENTS UNDER THE AB.cHlEOLOGICA L 

DQAB.:NBNT. 

682. *Babu lCailUh Bebari Lia.l (on behalt 'of Maulvi Muhammad 
Abdul Ghani): .Will.the, .Secretary for Edu,cation, ~  ~  Lands 
!please . state: 

" 

" 

(a) the number of Hindu monuments ~ up by, the Archleological 
Department for protection during the last three years; 

(b) the number of Muslim monuments taken up for protection by the 
Archleological Department during the last three ,years:; 

(c) the number of Hindu monumentgfrom which protection by the 
Archmological Department Wlder the Ancient' Monuments 
Preservation Act has been withdrawn; . 

,(d) the number of Muslim monuments from which ,protection by ~ 

Archl.BOlogical gepartment under the Ancient Monuments 
Preservation Act has been withdrawn during the last three 
, y68ilS; : ani' : '. 

'(e) ~  number of the Dl9numeni£; referred to in pans (a), (b-), (c) 
and (d), was recommended by the present Director ~  

of ArchlOOlogy in ~  

Sir ~  81""'_ Bajp&l: ~  to (e). I lay a statement on .the table> 
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APPolN'rllBna.u-D ~  IN THE DEl'ABTMBNT 01' EDUCATION, 
HB.u.TJl AND LANDS. 

683. *Babu ·ltailaah Bebari Lal (on behalf of ]{aulvi ]{uhammad 
.AbduJ iGhani): Will the Secretary for Education, Health and Lands 
.please state: 

(a) the number of temporary appointments created or filled in the 
Education, Health and Lands DepaTtment during the lasL 
year; 

,(b) the number and percentage of ]{uslims therein; and 

I(C) whether the appointment of certain third division clerks in the 
temporary second division posts involved any supersessions, 
.and if so, for what reasons were the supersessions ~  

SIr GlrJa 'SJla.nkar Bajpai: (a) Three. 

(b) NIl. 

(e) No. 

APPoINTMENT OJ!' MUSLIMS TO CERTAIN POSTS BBL.&.TING TO .ABcH.a!:oLOOY. 

684. *Babu ltaiJ.88h Behari I.&J (on behalf of Maulvi ]{uhammad 
,Abdul Ghani): (a) Will the Secretary for Education, Health and Lands 
,p)e88o state whether any of the foUownig officials is a European, Anglo-
,.lItdian, Christian, or ]{uslim and if so which: 

(i) Director General of Archillology in India; 

(ii) Deput,y Director General of Archillology in India; 

,(iii) Office Superintendent, Office of the Director General of Archlllo-
bIZ)' in lndia; 

(iv) Assistant dealing with Archillology in the Education, Health 
and Lands Department; 

I(V) Superintendent dealing with Archillology in the Educaliion, 
Health and Lands Department; and 

(vi) Officers dealing with Archll!ology in the Education, Health and 
Lands Department? 

(b) Are Government prepared to consider the desirability of appointing 
.suitable ]{uslims in the posts referred to in parts (ii) to (v) above? 

Sir GlrJa Shankar Bajpai: (a) I lay a statement on the· table. 
(1)) No. 

St.llte,nent aho'wing the fJ07n.ntunity to which certain O,fficeTB belong. 

(i) Hindu, 

(ii) ~  

(iii) Hindu, 

(iv) Hindu (1) and Muslim (2), 
(v) Hindu, 

~  European (1) and Hindu (1). 
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PRoMOTIONS TO CBTAIN POSTS IN THE ABc:H&oLoGICAL DBPDTlII1INT. 

685. *Babu Kailuh Belwi La! (on behalf of Maulvi Muhammad 
Abdul Ghani): Will the Secretary for Education, Health and Landll 
plecse state: 

(a) the number of Assistant Superintendents of Archlllological Survey 
promoted to the rank of Superintendent during the last three 
years; 

(b) the number and percentage of Muslims therein; and 

(c) whether the appointment of the present Director General of 
ArchlllOlogy ~ his substantive rank of Superintende.at, 
Archlllological Survey, to that of Director General, involved 
any supersessions; if so, for what reasons was the super-
session permitted? 

Sir Girja Shankar Baip&i: (8) Two. 

(b) Neither was a Muslim. 

(c) Yes. The post of Director General of ArchlllOlogy is a selection 
:post, appointment to which does not depend merely on seniority. 

REPLACEMENT OF HONEY-COMB Bmcx WORK BY A. WINDOW IN THE BATH 
ROOMS OF OLD "D" TYPE ORTHODOX QUABTEBS IN NEW DELm. 

686. *1Ir. Lalchand Kavalrai: (a) Is the Honourable Member for Labour 
~  Works Department) aware that the tenants of old 'D' type orthodox 
quarters in New Delhi are subject to serious difficulties in cold months due 
to presence of honey-comb brick work in th'3 bath rooms of those quarters:-

(b) If not, is he prepared to have this question examined afresh through 
the advice of the medical authorities and have the facts placed before 
the House as early as possible? 

(c) Is he also aware that many cases of pneumonia, cold, etc., occur 
in these quarters due to exposure while bathing with hot water? 

(d) In view of the fact that Government have spent huge sums on the 
building of new quarters in recent years and many improvements have-
been carried out in the new quarters, does he propose to provide a few 
hundred .of rupees for replacement of these honey-comb brick works by 
windows in the 'D' type quarters before the next winter? If not, what are 
the detailed reasons for not ~  this particular difficulty of the ~ 

'of the 'D' type quarters? 

JIr. A. G. Clow: (a) Representations were received for the p!"Ovision 
()f windows in the place of the honey-comb brick work in the bath rooms 
of the quarters in question, but Government did not consider that there 
were serious difficulties. 

(b) TMs does not strictly arise, but Government a!'e prepared to re-
examine the case. 

(c) I am not aware that incidence of colds, etc., is increased by the 
present system of construction. 

(d) I would refer the Honourable Member to the answer to part (b) 
but would observe that the work was estimated to cost Rs. 14,000. 
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1Ir. Lalclland lIavalrai: May I.know if any. oincer has been appointed: 
to investigate into this very inconvenience that has been caused to these 
'tenants?'" 

:Mr. A. 'G. Clow: The matter was 'investigated more than once. 

111'. LalchandBavalrai: Does the Honourable ~ say that there-
IS no fea!" of cold or pneumonia from the present construction? 

:Mr.' A. G. Glow: 1 have already 'promised to ro-examine the matter 
but I gathered from a medical expert that the present syst,em is healthier 
l.han a closed window. . 

DENIAL OF OPTION TO REFUSE ELECTRIC ANDW ATER SUPPLIES FROM 

THE NEW DELm MUNICIPAL ~  
" ./. : ~ : 

687, *Kr. Lalchand lfavalrai: Will the Secretary for Education, Health-
and Lands please state if it is incumbent upon a resident, whether Govern· 
ment or private, in New Delhi that' he must avail of certain amenities 
provided by the Municipality? If so, under what RegulatiC'ns has such 
an authority been vested in the New Delhi Municipal Committee, so far 
as the electric and water supplies are concerned, and why has the option 
been 'denied to the residents in New Delhi? 

Sir Girja Shankar Bajpai: With your permission, I propose to answer 
questions Nos. 687, 688 and 689 together. Information has been called 
for and will be supplied to the House in due course. 

CONNECTION OF KAROL BAGH WlTH NEW DELHI BY THE SHORTEST AND 
DIRECT ROUTE. 

1688. *:Mr. LalchaDd Bavalrai: Will the SecretarJ for Education, Health 
and Lands please state if t·he Delhi Improvement Trust have considered 
the desirability of connecting Karol Bagh with Nev., Delhi by the shortest 
and direct route-Punch Kuin Road with the new Road which is under 
construction and comes from the Agricultural Institute and passes along-
side the school, double storeyed building called the Bank Building, and 
Naiwala in Karol Bagh? If not, do they propose to do so now?' 

RESTRICTION OF THE RIGHT OF TRANSFER OF THE LESSEES OF GOVERN-

MENT PLoTs IN DEVNAGAB NEAR KAROL BAGH, DELHI. 

~ 689. *:Mr. Lalchand lfavaIrai: (8) Is the Secretary for Education, 
Health and Lands aware of the fact that all the lessees of Government plot£! 
of land in PahargUnj and Karol Bagh, Delhi, have been given the option 
to transfer their rights in the respective plots whenever they consider 
it necessary? 

(b) If the reply to part (a) above be in the affirmative, will be pleasCl 
state whether the Delhi Improvement Trust have restricted lessees of 
the Government plots of land in Devnagar (near Karol Bagh) from ~
ing this option? If 80, why? 

tFor answer to this question, 8ee answer to question No. 687. 
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EXCLUSION OF INDIANS FROM EDUCATIONAL AND PRoVIDENT FuND 

FACILITIES IN MALAYA. 

600 .• Seth Govind Das: Will the Secretary for Education, Health and 
Lands be pleased to state: 

(a) whether Government are aware of the agitation cr.used among 
the Indian community in Malaya following the announce-
ment made by the Governor of that colony, which implies 
that Asiatic Government servants will be excluded iron. the 
provision of educational facilities for children; 

(b) whether it is a fact that the Governor's announcement merely 
states that the question of salaries of ~  servants, 
both European and Asiatic, will not be re-exammed; 

(c) the causes that led to the appointment of the Macgregor ~
mittee; 

(d) whether it is a fact that Indiaus are excluded from the provident 
fund ~ in the plantations; and 

(e) whether Government propose taking any action in the mlitteri' 

Sir Girja Shankar Bajpai: (a) Government have received no represen-
tations on the subject from the. Indian community in Malaya. 

(b) Yes· 

. (c) Dissatisfaction among the staff with the rates of pay. 

(d) The Provident :Funds referred to by the Honourable Member are 
nrivate and not official. 

(e) Government are in communication wtith the Agent on the question 
whether any action by them is required. 

COMBINED EXHIBITION OF INDIAN ARTS IN ENGLAND. 

691. ·Seth Govind Das: Will the Secretary for Education, Health and 
Lands please state: . 

(a) whether Government have made any effort to secure a com-
bined exhibition of Indian arts exhibited at the Indian 
Museum of South-Kensington and the Indian section 0: the 
British Museum; 

(b) whether it could be possible to agree upon an appropriate form 
of control for the institution (Indian Museum and the British 
Museum relating to Indian objects in England) to give th" 
entire collection of Indian art a rich significance; and 

(c) what action Government propose taking in the matter? 

Sir Girja Shankar Bajpal: (a) to (c). The Honourable Member probab-
ly has in mind the exhibition, in one place, of Indian exhibits of artistlic 
value in the British and South Kensington museums in London. Neither 
the exhibits nor the museums are under the control of the Government of 
India . ~ will, however, endeavour to ascertain whether any action in 
the directIOn suggested by the Honourable Member is feasible. 
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FALL IN THE PRICE OF RICE. 

692. ·Seth GoviDd Das: Will the Secretary for Commerce please ;-tate: 

(a) the average total production of rice, for the last five years. in 
this country; 

(b) the average total annual consumption of rice in this cour.try, 
taking the period of last five years; 

(c) the average annual total export from rice in this country, h.-king 
the period of last five years; 

(d) the average total annual import of rice into this country during 
the last five years; 

(e) the approximate total import of rice from ~  during the 
last twelve months; 

(f) the extent to which price of rice has gone down in this co mtry 
since the last ten years; 

(g) whether Government are aware of the agricultural distrebs in 
the country as a result of the price of rice having gone down. 

(h) whether Government propose levying prohibitive duty on the 
imports of rice, broken rice and paddy from Burma in order 
to raise the price of these commodities in this country; 

(i) what actions, beside the levy. of prohibitive duty on rice. Gov· 
ernment propose taking in order to put a stop to the dumpinv 
of outside rice in the coastal town markets of this country; 
and 

(j) what is the policy of-Government in the matter of preventing 
rice from Burma and other countries being imported int.) 
this country? 

Mr. B. Dow: (a) to (g), (i) and (j), The information is being collected 
and will be laid on the table in due course. 

(h) No Sir. 

~  IN THE PuB.cHASE OF STEEL AND IRON BY GREAT BRITAIN. 

693. ·Seth Govind Das: Will thp. Secretary for C")mmerce please state: 

(a) whether Great Britain's purchase of ste!'! and iron from thit; 
country has decreased since 1929; 

(b) if so, the proportion of the decrease; 

(c) whether it is a fact that the steel making capacity of Great 
Britain has been steadily increasing in recent years; 

(d) the annual producing capacity of Great .8litain in steel; • 

(e) whether Government have considered that Britain's increasing 
capacity of steel will affect the iron lind steel industr;} iu 
this country; and 

(f) if so, the extent to which it is feared it w'"luld be affected? 

JIr. B. Dow: (a) No, Sir. There has been a very large increase. 

(b) Does not arise. 

(c) Yes, Sir. 
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h . th I productI'on of steel in the (d) A statement s owmg e annua 
United Kingdom is placed on the table. 

(e) No, Sir. 

(f) Does not arise. 

Statement 8howing the Production oj Steel in the Unite(l Kingd.cnn. 

1937 
Year 1929  1935 1936 (Partly 

est.imated) . 

Product.ion in Millions of Tons : 9·64 9·86 11·78 12·96 

PREPARATION OJ'MILK POWDER IN INDIA.. 
694. *1Ir. Kanu Subedar: Will the Secretary ft:l Education, Healt!:: 

and Lands state: 

(a) whether any experiments have been made for the ~  of 
milk powder in India, and whether there are any physIcal or 
other difficulties in such preparation; 

(b) if the reply to part (a) be: in the negative, whether there are 
any proposals for experiments in this d.irection; 

{c) whether there is any import; of milk powder into India; 
'(d) whether the Nutrition Expert of the Government has anything 

to say with regard to the usefulness of milk powder; a'ld 
{e) whether Government are prepared to make available to the House 

any record on the subject pointing out either the usefulness 
of the milk powder, or the possibility of having it manufactur-
ed in India? 

Sir Girja Shankar Bajpai: (a) No experiments have been made so far. 
As regards the difficulties in the way of the production of milk powder in 
India, I would invite the attention of the Honourable Member to pages 
.-.:2-54 of Dr. Wright's "Report on the Development of the Cattle and 
Dairy Industries of India", copies of which are available in the Library 
.and have also been supplied to Members of the Central Legislature. 
(b) Yes· 

(c) Yes. 

(d) and (e). An extract from a "Note on the nutritive value of skim 
milk" by the Director of Nutrition Research has been  placed in the 
{.ibrary of the House. Information re.garding the possibility of manu-
facture is not available at present. 

1Ir. Kauu Subedar: Is there any proposal for making experiments in 
this direction?! 

Sir Girja Shankar Bajpai: The recommendation of Dr. Wright in this 
behalf is that official assistance should take the form of surveying the 
available supplies of milk, examining their quality and determining on 
a small scale the suitability of milk for processing. That recommenda-
tion lis being examined. 

1Ir •. Kanu ~  ~ the Imperial Dairy ~  Institute capable 
of makmg experiments With regard to the preparatIon of milk powder? . 

B 2 
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Sir Girja Shankar Bajpai: Not the Institute at Bangalore. 

JIr. It. Santhanam: Is there any proposal to encoarage the import of 
milk powder from other countries? 

Sir Girja Shankar Bajpai: I am not aware of any such propoRal. 

PREPARATION OF CONDENSED MILK IN INDIA. 

695. *JIr. ]lanu Subedar: Will the Secretary for Education, Fealth 
and Lands state: 

(a) whether any enquiry was addressed by the ~  to the Dairy 
Section of the Congress held at Haripcl's, regarding the pos-
sibility of preparing, or being supplied with, condens",d :nilk_ 
in large quantity; 

(b) whether any experiment has been made by Government for ~  

preparation of condentled milk in Ind;l\; 

(c) if so, what are the results and in which publication of Govern-
ment these results are given; 

(d) what is the present posiLion and whether Government find it 
possible to have condensed milk made ill India; 

(e) whether a scheme or programme was ever prepared for experi-
ments in the making of condensed milk in India; rn so, by 
whom and when; and 

(f) whether Government are prepared to make available to this 
liouse such scheme or programme? 

Sir Girja Shankar Bajpai: (a) Yes· 

(b) and (c). Experiments were started in 1927 but as the results were· 
inconclusive they have not been published. 

(d) The question has been examined by Dr. Wright and his report is 
under congideration. 

(e) and (f). Two schemes were prepared, one by the Imperial Dairy 
Expert in 1932 and the other by the Animal Husbandry Expert of 
the Imperial Council of Agricultural Research, in consultation with the 
Director of the Imperial Agricultural Research Institute, in 1934. These 
schemes are being re-examined lin the light of Dr. Wright's report. Gov-
ernment will consider the question of publishing these schemes when the 
re-examination has been C'.ompleted. 

JIr. Kanu Subedar: With regard to (a) what was the reply sent by 
Government?i 

Sir Girja Shankar Bajpai: The inquiry was as to whether Government 
could provide skim milk products and as the plant which was used in 
producing condensed milk was nm; available, the reply was in the 
negative. 

Kr. Kohau Lal. Sabena: May I know when Govemment propose to· 
reach final conclusions on the recommendatJions of Dr. Wright? 

.Sir Girja Shankar Bajpai: t cannot fix any definite date but we sha»: 
try to reach conclusions as quickly as possible. 

• 
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JIr. :Moh&n Lal Swena: It is already more than six months since 
Dr. Wright submitted his report? 

Sir Girja Shankar Bajpai: That may be but the report is a ~  
document and not merely the Central Government but also the Provrn-
.cial Governments are concerned. 

:Mr. :Manu Subedar: With regard to the scheme prepared in 1932, 
what steps have been taken to carry out that scheme? Has it been 
accepted or rejected or is it still under consideration? 

Sir Girja Shankar Bajpai: In reply to parts (e) and (f) of the question 
I said that action on these schemes (which incidentally were not sanc-
tioned untlil October or December, 1936) has been held up pending 
.consideration of Dr. Wright's observations. 

Xaulana Zafar .Ali Khan: I should like to know the quantity of 
condensed milk imported into India and consumed by India? 

Sir Girja Shankar Bajpai: If my Honourable friend will look a.t Table 
21 in the Report (I believe it is on page 167) he will get the information. 

Mr. President (The Honourable Sir Abdur Rahim): Answers to the 
next two questions in the name of Mr. Avinashilingam Chettiar will be laid 
on the table as he has already asked five questions. 

TERRITORIES OEDED TO MEw A.B. AND J ODBPUR STA.TES. 

t696. *JIr. '1'. S. AviDasbjJjngam Ohettiar: Will the Honourable the 
Leader of the House state: 

(a) how long the territories just conceded to Mewar and Jodhpur 
States have been undel British ~ admini9tration' 

(b) when the territories were taken under Bril" "sh Indian admin"stra-
tion and whether they were taken subject to any conditions; 
and 

(c) whether the people of the districts concerned were consulted in 
the matter? . 

The Honourable Sir Nripendra Sirear: (a) and (b). The Honourable 
Member's attention is invited to the communique issued to the Press 
for publication on the Srd February, 1938. Copies of the communique 
'are available in the Library of the House. 

(c) does not arise as the territory belonged to the Darbars concerned 
and the majority of the inhabitants are State subjects. " 

TERRITORIES OEDED ')"0 MEWA.B. AND JODHPUR STA.TES. 

t697. *JIr. '1'. S. AviDashiJiDgam Chettiar: Will the Honourable the 
Leader of the House state: 

(a) what were the immediate considerations that made the Govern-
ment transfer territory to the Indian s.tates of Mewar and 
Jodhpur; and . 

t Answer to this question laid 011 the tabll', the questioner aving exhausted his 
quota. 
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(b) whether any more transfer of territories te, these many other 
Indian States are uuder contemplatioll-: 

The Honourable Sir Nripendra Sircar: (a) I would refer the Honourable 
Member to the !'eply given to parts (a) and (b) of his question No· 696. 

(b) The reply is in the negative. 

UNSTARRED QUESTIONS AND ~  

IMPORT OF MOTOR CABS FROM GERMANY. 

58. Kr. I. D. Boyle: Will the Commerce Secretary please state: 

(a) whether it is a fact that the number of motor cars imported 
from Germany is increasing annually and that during the 
past 12 months has increased from 739 to 1,701; 

(b) whether Government are aware that German export prices are 
more than 50 per cent. below their home retail prices and 
lower than manufacturing costs of the car; 

(c) whether Government are aware that by this means the effect. 
of the preference of 7i per cent. given to cars of British 
manufacture under the Ottawa Agreement is being nullified. 
and that the Central Government Revenues are losing 
considerably because of the fictitious value of these German 
cars; and 

(d) what action Government propose to take in this matter? 

lIr. H. Dow: The question should have beell. addressed to the 
Honourable the Finance Member. 

NON-OFFICIAL BILLS PENDING BEFORE THE CENTRAL LEGISLATIVE 

AsSEMBLY. 

59. lIr. D. K. LahJri Ohaudhmy: Will ·the Honourable the Leader of 
the House please state: 

(a) how many notices of non-official Bills are pending before the 
Assembly under section 100 (3) of the Government of India 
Act, 1935; 

(b) if there are any, whether Government will state their idea 
whether they will oppose them or support them at the time 
of introduction; and 

(c) whether Government will state the names of those Bills? 

The Honourable Sir Nripendra Sircar: (a) and (c). The question 
whether a particular Bill is one whtich the Indian Legislature is incompe-
tent to enact by reason of the provision contained in the sub-section 
referred to by the Honourable Member is in each case a question of 
construction and I am not·· prepared to anticipate the expression of Gov-
ernment's opinion on the question of construction ~  would or might 
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become necessary if a Bill giving rise to the question were introduced 
or sought to be introduced. 
(b) Government reserve their freedom of action but they do not 

contemplate any general departure from the convention that Bills are 
not opposed at the introduction stage. 

ELECTRICAL ESTABLISHMENT OF THE CENTBAL PuBLIC WORKS DEPARTMENT. 

60. ll.aizada l!aDs ltaj: With reference to the answer to my starred 
question No. 431, dated the 22nd February, 1938, regarding the Electrical 
Establishment of the Central Public Works Department, will the Labour 
Secretary kindly lay on the table particulars regarding the Work Charge 
Establishment (excluding coolies) as soon as practicable? 

JIr. A. G. Clow: I presume that by" Joolies" the Honourable 
Member means inferior servants. The information asked for by the 
Honourable Member is being collected and will be laid on the table in 
due course. 

OBSERVERS EMPLOYED IN THE UPPER Am OBSERVATORY, AGBA. 

61. Pandit Sri Krima Dutta Paliwal: Will the Secretary for Educa-
tion, Health and Lands please state: 

(a) what are the scales of observers employed in the Upper Air 
Observatory, Agra, and their strength in each scale; also, 
how this strength has been drawn from the various Provinces 
and States of India: \ 

(b) whether it is a fact that the services  of observers are transfer-
able throughout and even outside India; if so, whether any 
circles have been formed in order to keep Government 
expenditure on transfers at a minimum and to give as 
settled a life to the observers as possible; 

(c) whether any compensation is being given to the observers for 
their work on Government holidays and for extra observations 
called of them over and above the normal work; 

(d) whether those observers, who are ordered by their Head office 
to stay near their office, have been given rent-free quarters; 
in cases of choice and where ten per cent. rent is charged 
whether the accommodation allowed is to the required 
standard according to' the grades; and 

(e) what. ~  ~  the percentage of promotions made from one 
IIl1n1stenal scale to another in the above office each veal' 
during the last five years and whether all these promotions 
have been based on seniority of service; if not, why these 

~ not based on seniority of service in those cases where 
servIce was otherwise satisfactory? 

Sir Girja Shankar Bajpai: The question should have been addressed 
to the HOllourable Member for Coinmuniications. 
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GAZETTED STAFF OF THE METEOROLOGICAL DEPARTMENT AND LENGTH 

OF SERVICE OF THE HEAD OF THE UPPER AIR OBSERVATORY, AGRA. 
62. Pandit Sri Krishna. Dutta Paliwal: ~ the Secretary for Eeduca-

tion. Health and Lands please state: 

(a) the strength of the gazetted staff, class 1, of the India Meteo-
rological Department; 

(b) the length ot service of the present head of the Upper .Air 
Observatory, Agra. and since what period he had been posted 
at Agra; and 

(c) whether there is Ully charge allowance attached to the above 
post and, if so. sW\Je how long the present head has been 
drawing it? 

Sir Girja ShaDkar Bajpai: The question should have been addressed 
to the Honourable Member for Communicat.ions. 

DEATH OF MR- GEORGE JOSEPH. 

JIr. Bhulabhai I. Desai (Bombay Northern Division: Non-Muham-
madan Rural): I rise, Sir, to make a reference to the sad news that we 
.have received of the untimely death of one of our comrades, George 
Joseph. A career of remakable richness has been cut off in 
the prime of life, for he was barely 51 years old. As an 
academician, he was Master of .Arts; by profession he WI!<S a 
Barrister-at-Law. A Congress nationalist, ever since 1917, he 
had enlisted himself in the ranks of those who have served and 
sacrificed for this country. He was among the first who joined the 
Home Rule League and soon thereafter he joined the ranks of those 
who are now counted by many millions in this country and who have 
adopted a new method of attaining freedom by their ways of strnggle. 
He became the editor, under the inspiration of Pandit MotHal Nehru, 
of the Independent but soon after this, as a result of his imprisonment, 
the newspaper had to be closed· After he came out of jail, he, however, 
was fortunate enough to find another greater work waiting for him,-the 
editorship of Young India, which has now become the inspiration and 
the guide of the whole of the country at large, and the awakening result 
of which India has seen beyond all recognition. After he gave up that, 
he continued for a while in the profession, but soon joined the Madras 
Council and thereafter he was elected a Member of this Assembly .-a 
man not merely of ability, not merely a man With forensic gifts ~  
he undoubtedly possessed, but one of those steady, steadfast and selfless 
workers whom it would be difficult for us to replace among our Benches 
on this side. But we have only this satlisfaction that he has left us a 
rich heritage of selfless, sustained, silent service and sacrifice which 
must I).8cessarily be the badge of men who do not wait for enjoying the 
fruits of their struggle but who die in order only that their country may 
live better and freer. I ask you, Sir, that in the name of this Rouse a 
message may be conveyed to Mrs. George Joseph and to his children of 
the loss we have suffered and the sense of appreciation w}rich this House 
has of the services rendered by him in his too short a career in this 
House. • . 

-
Sir ~  J'ehangir (BOmbay City: 1:io,1l-Muhammadan Urban): Mr. 

President, We have once again to mourn -:-ihe l.oss of a colleague. Many 

.. 
:""'II£t! 
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()f us met Mr. George Joseph for the first time when he was returned to 
this House not very long ago, and we are deeply grieved that we had not 
more opportunities of getting to know him better and to love and respect 
him as many of his friends have done throughout his life. Mr. George 
Joseph was an Indian Christian, educated in Edinburgh and called to the 
bar, and, us the Leader of the Opposition ha!.'l just mentioned, from ('hoice 
he did not follow his profession for long but took to journalism. Evidently 
he mruIe a greater name as a journalist than as a barrister. Mr. President, 
in these times when the Indian Christian community are playirig a greater 
part in Indinn affairs than they ever did before, the Indian Christian com-
munity, especially in the south, loses in Mr. George Joseph a most promi-
nent member. May I be allowed to associate my Party and myself with 
this expression of grief at the loss of one of our own colleagues, und may 
we be allowed to convey to the Indian Christian community our sincerest 
condolences. Sir, I associate my Party with this expression of sorrow and 
request that you do convey to Mrs. George Joseph our sincerest condolences 
in her irreparable loss. 

Sir J[uhammad Yamin Xh.&n (Agra Division: Muhammadan Rural): 
Sir, on behalf of myself and my Party I express our feelings of sorrow at 
the sad demise of Mr. George Joseph. "Ve request you kindly to convey 
our condolence to the bereaved family. I associate myself with the words 
that have fallen from Honourable Members in this House. 

10'. JI. S. Aney (Berar: Non-Muhammadan): Sir, in Mr. George 
Joseph it is not merely the Congress Party that has lost a valuable 
colleague but I am sure this House also has lost a very valued colleague. 
Sir, he was one of those cultured men whose utterances always carry on 
them the.stamp of deep. thought lOd erudition. Sir, I have been !mow-
ing him since the yenr 1920. I have seen him work as the editor of the 
Independent also and in that capacity I had the privilege of knowing 
him very closely. He was one of those who loved to work silent.)y and, 
more than that: to suffer silently. Yet the contributions that he has made 
to the cause of nationalism will be long remembered by his countrymen 
as very solid service rendered ~  him to the country. Sir, one thing that 
was remarkable in him and which must strike everybody is this. After 
the passing away of that great Christian, Kali Charan Banerjea. Mr. 
George Joseph was another ~  Christian who identified himself with 
the cause of the India National Congress and the cause of Indian nationalism 
and it is he who tried to inculcate into the Christian communitv the ideal 
()f not looking up to a foreign nation for their uplift. welfare and better-
!\lent, but to look up to the Indian nat.ion for their uplift, betterment 

~ we!fare. This new ~  of vision was created ~  him in a community 
~  IS of the same flesh and hone as ~  are and in that respec:i't the 
~  he has rendered in bringing back to the Indian natipn II sectioI). 

whIch was on the point of beincr permanentlv loso were immeasureable 
and invaluable. Such a ~ "'e have lost. I do not want to add 
more words but I desire to associate myself with the motion which has 
been proposed by the Leader of the Opposition and request you to ('onvey 
to ~  George Joseph our sincere sense of sorrow for the premature and 
untImely loss of Mr. George Joseph. -

JIr.L: .. ~  31188 (Nomimited Non-Offirial) ~ Mr. President, on behaH 
of. the E1Iropenn Group I ~  nssoriate mVc;lelf with all tIlat has heen 
saId hy the Leaders ~ other. PArties about the death of Mr. George Joseph: 
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Durin" the comparatively short time that he was a Member of this House 
we ~  had an opportunity to become as well acquainted with him 
as we would have wished, but we came to know him as an able debater 
and as one who took his full part 'in the business of this House. His 
loss is a greater one to his Party and to the House and I desire you to 
associate us with any message af condolence which you may be sending to 
his relatives. 

The Honourable Sir lfripendra Sircar (Leader of the House): Sir, I 
desire to associate myself with the sentiments which have been expressed 
and the request which has been made by the Honourable the Leader of the 
Opposition and the speakers who have spoken before me. I had not the 
privilege and honour of knowing Mr. George Joseph intimately as I came 
across him only once or twice, but from the way he took part in the pro-
ceedings of this House last Simla Session I think I am on firm ground 
In stating that those who had an opportunity to listen to him could not 
help forming the conclusion that he had come quite prepared and had made 
a serious study of the subject upon which he was going to speak. I join 
in the request which has been made by the other sections of the House 
to convey our condolence to Mrs. George Joseph. 

1Ir. PreSident (The Honourable Sir Abdur Rahim): It will be ~  ~  

to communicate to the bereaved members of the deceased's familv all that 
has been said by the Leaders of different Parties. I share the v sense of 
loss that the House has sustained by the death of Mr. George Joseph to 
whose services such feeling and eloquent testimony has been paid ~  ~

Leader of the Opposition and others who have spoken. 

THE GENERAL BUDGET-LIST OF DEMANDS-oonold. 

1Ir. PreSident (The Honourable Sir Abdur Rahim): The House wilf 
now proceed with Demands for Grants. 

DEMAND No. 51-INDIAN STORES DEPARTMENT. 

The Honourable Sir .James Grigg (Finance Member): Sir, 1 move: 
"That a sum not exceeding Re. 22,94,000, be granted to the Governor General in 

Council to defray the charges which will come in course of payment during the year 
ending the 31st day of March, 1939, in respect of 'Indian Stores Department' ... 

lIr. President (The Honourable Sir Abdur Rahim): The question is: 

"That a sum not exceeding Rs. 22,94,000, be granted to the Governor General in 
~  to defray the charges which "."ill come in ~ of payment during the year 

endmg the 31st day of March, 1939, In respect of 'Indian Stores Department' ... 

The motion was negatived. 

DEMAND No. 52--COMMERCIAL INTELLIGENCE AND STATISTIC$. 

The lIonourAble Sir .James Grigg: Sir, I move: 
"That a sum not exceeding RH. 7,76,000, be granted to the Governor General in 

Conncil to defray the charges which will come in course of payment during the year 
ending the 31st day of March. 1939. in respect of 'Commercial Intelligence and 
Statistics'." . 
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JIr. President (The Honourable Sir Abdur Rahim): The question is: 

"That a sum not exceeding Rs. 7.76,000, be granted to the Governot: General in 
Council to defray the charges which will come in course of ~  ~  the year· 
ending the 31st day of March. 1939. in respect of 'Commerclal tntelhgence and 
Statistics' . " 

The motion was negatived. 

DEMAXD Xo. 53--CENSCS. 

The Honourable Sir James Grigg: Sir, I move: 

"That a sum not exceeding Rs. 5,000, be granted to the Governor. General in. 
Council to defray the charges which will come in course of payment dunng the year' 
ending the 31st day of March. 1939. in respect of 'Census'." 

JIr. President (The Honourable Sir Abdur Rahim): The question is: 

"That a sum not exceeding Rs. 5,000, be granted to the Governor. General in 
Council to defray the charges which will come in course of payment dunllg the yeaI" 
ending the 31st day of March, 1939. in respect of 'Census'." 

The motion was negatived. 

DEMAND No. 54-EMIGRATION-INTERNAL. 

The Honourable Sir James Grigg: Sir, I move: 

"That a sum not exceeding Rs. 12,000, be granted to the Governor General in-. 
Council to defray the charge!! which will come in course of payment during the year· 
ending the 31st day of March. 1939. in respect of 'Emigration-Internal'. " 

JIr. President (The Honourable Sir Abdur Rahim):. The question is: 

"That a sum not exceeding Rs. 12,000, be granted to the Governor General in, 
Council to defray the charges which will come in course of payment during the year' 
ending the 31st ~  of March. 1939. in respect of 'Emigration-Internal'." 

The motion was negatived. 

DEMAND ~  55-EMIGRATION-ExTERNAL. 

The Honourable Sir James Grigg: Sir, I move: 

"That a sum not exceeding Rs. 1,92.000, be granted to the Governor General in· 
~  to defray the charges which. will come in COUl'1I8 Df payment during the year· 

,endmg the 31st day of March. 1939. m respect of 'Emigration-External'." 

JIr. President (The Honourable Sir Abdur Rahim): The question is: 
~  a sum not exceeding Rs. 1,92,000, be granted to the Governor General in· 

~  to defray the charges which will come in course of payment during the year· 
endlng the 31st day of March. 1939. in respect of 'Emigration-External'. " 

The motion was negatived. 

DEMAND No. ~  COMPANIES. 

The Honourable Sir James Grigg: Sir, I move: 

C ~  a sum no'l; exceeding Rs. 1.47,000, be granted to the Go"ernor General in' 
~  to defray the charges which will come in' course of payment during the year' 

endlllg the 31st day of March. 1939. in respE'ct of 'JoInt-Stock ~  
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1Ir. President (The Honourable Sir Abdur Rahim}: The question is: . 
~ 

"That a sum not exceeding Rs. 1,47,000, be granted to the Governor ~  in 
Council to defray the charges which will come in 'lOurse of payment during the year 
.ending the 31st day of March, 1939, in respect of 'Joint-Stock Companies'." 

The motion was negatived. 

DEMAND No. 57-MISCELLANEOUS DEPARTMENTS. 

The Honourable Sir James Grigg: Sir, I move: 

"That a sum not exceeding Rs. 4,16,000, be granted to the Governor General in 
'Council to defray the charges which will come in course of payment during the year 
,ending the 31st day of March. 1939, in respect of 'Miscellaneous Departments'." 

1Ir. President (The Honourable Sir Abdur Rahim): The question is: 

"That a sum not exceeding Rs. 4,16,000, be granted to the Governor General in 
-Council to defray the charges which will come in course of payment during the year 
. ending the 31st day of March. 1939, in respect of 'Miscellaneous Departments'." 

The motion was negatived. 

DEMAND No. 58-CURRENCY. 

The Honourable Sir James Grigg: Sir, I move: 

"That a sum nol; exceeding Rs. 15,64,000, be granted to the Governor General in 
·(louncil to defray the charges which will come in course of payment during the year 
·ending the 31st day of March, 1939, in respect of 'Currency'." 

1Ir. President (The Honourab!e Sir Abdur Rahim): The question is: 

"That a sum nol; exceeding Rs. 15,64,000, he granted to the Governor General in 
Council to defray the charges which will come in. course Of payment during the year 
.ending the 31st day of March, 1939, in respect of 'Currency'." 

The motion was negatived. 

DEMAND No. 59--MIN1·. 

The Honourable Sir James Grigg: Sir, 1 move: 

"That a sum not exceeding Rs. 19,07,000, be granted to the Governor General in 
·Council to defray the charges which will come in course of payment during the year 
·ending the 31st day of March, 1939, in respect of 'Mint'." 

1Ir. President (The Honourable Sir Abdur Rahim): The question is: 
"That a sum' not exceeding Rs. 19,07,000, be granted to the Governor General in 

Council to defray the charges which v'ill come in course of payment during the year 
.ending the 31st day of March, 1939, in respect of '!dint'." 

'The motion was ~  

DEMAND No. 6O-CIVIL \-VORKS. 

The Honourable Sir James Grigg: Sir, I move: 

~  a sum not ~  Rs. 84,73,000, be granted to the Governor General in 
'C011;Ucll to defray the charges which will come in course of payment during the year 
·endmg the 31st day of March, 1939, in respect of 'Civil Works'." -
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.r. President (The Honourable Sir Abdul' ~  The question is: 
.... 

"That a sum ndt exceeding Rs. 84,73,000. be granted to the Governor General in. 
Council to defray the charges which will come in course of payment during the year' 
ending the 31st day of March, 1939, in respect of 'Civil ·Works'." 

The motion was negatived. 

DEMAND No. 61-CENTRAL ROAD FUND. 

The Honourable Sli' James Grigg: Sir, I move: 

. "That a sum no't exceeding Rs. 1,70.00,000. be granted to the Governor General in. 
Council to defray the charges which will come in course of payment during the year-
ending the 31st day of March, 1939. in respect of 'Central Road Fund'." 

Sir, perhaps before this motion is put by  you, in order to avoid any 
possible misapprehension, I might point out toO the House that the whole' 
of this Sllm of R;;;. 1,70,00.000 will go to the Provinces and we certainly 
propose to divide upon this. 

JIr. President (The Honourable Sir Abdul' Rahim): The question is: 

"That a Bum not. exceeding Be. 1,70.00.000, be granted to the Governor General 1D' 
Council to defray the charges which will come in course of payment during the vear-
ending the 31st day of March, 1939. in respect of 'Central ~  • 

The Assembly divided: 
AYES-45. 

Abdul Hamid, Khan Bahadur lSir. 

• 4.hmad Nawaz Khan, Majol' Nawab Sir. 

Aikman, Mr. A. 

Ayyar, Mr. N. M. 

Bajpai, Sir Girja Shanka\'. 

Bewoor. Mr. G. V. 
Buss, Mr. L. C. 

Chanda, Mr. A. K. 
Chapman-Mortimer, Ml·. T. 
Clow, Mr. A. G. 

Conran-Smith. Mr. E. 

Craik, The Honourable Sir Henry. 

Nalal, Dr. R. D. 

Dalpat Singh, Sardar Bahadul' Captain. 

DeSouza, Dr. F. X. 

Dow, Mr. H. 

Fazl-i-Ilahi, Khan Sahib Shaikh. 

Ghulam Muhammad, Mr. 

Griffiths, Mr. P. J. 

Grigg, The Honourable Sir .Tames. 

Highet, Mr. J. C. 

. James, Mr. F. E. 

Jawahar Singh. Sardar Bahadur Sards!" 
Sir. 

.. 

Kamaluddin Ahmed, Shamsul-Ulema . 

Kushalpal Singh, Raja Bahadur. 

Lloyd, Mr. A. H. 

Mackeown, Mr. :J. A. 

Mani. Mr. R. S. 

Menon, Mr. P. A. 
Aletcalfe, Sir Aubrey. 

Miller, Mr. C. C. 

~  Mr. C. M. G. 

Rahman, Lieut.-Col. M. A. 

Row, Mr. K. Sanjiva. 

Scott, Mr. J. Ramsay. 

Sen, Rai Bahadur N. C. 

Sher Mnhammad Khan, Captaiii Sardar-
Sir. 

Sircar, The H.:mourable Sir Nripendra. 
Sivaraj, Rao Sahib N. 

Slade, Mr. M. 

Smith, Lieut.-Col. H. C. 

Spence. M:-. G. H. 

Stewart, The Honourable Sir Thomas • 

Sundaram, Mr. V. S. 

Walker, Mr. G. D . 
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..Abdul Qaiyum, Mr. 
Abdul Wajid. Maulvi. 
..Ahmed, Mr. K. 
Ahsan, Maulvi Muhammad. 
Aney, Mr. M. S. 
Asaf Ali, Mr. M. 
..Ayyangar, Mr. M. Ananthasayanam. 
Ay.har Ali .... Mr. Mohammad. 
. Banerjea, JJr. P. N. 
"Bhagavan Das, Dr. 
• ,Bhllolfhand Soni, Rai Bahadur Seth. 
'Chaliha, Mr. Kuladhar. 
.QOattopadhyaya, Mr. Amarendra Natb. 
Chaudhury, Mr. Brojendra Narayan. 
Chettiar, Mr. T. S. Avinasbilingam. 
Chetty, Mr. Sami Vencatachelam. 
-C:hunder, Mr. N. C. 
'Das, Mr. B. 

Joshi. :Mr. N. M . 
Kailash Behari Lal. Babu. 
Lalchand Navalrai. Mr . 
Malaviya, Pandit Krishna Kant. 
Mangal Singh, Sardar. 
Misra. Pandit Shambhu Dayal. 
Mody, Sir H. P . 
!l.Iudaliar, Mr. C. N. Muthuranga. 
Muhammad Ahmad Kazmi, Qazi . 
Murtuza Sahib Bahadur, Maulvi Syed. 
Paliwal. Pandit Sri Krishna Dutta . 
Pande, 'Mr. Badri Dutt. 
Parma Nand, Bhai . 
Raghubir Narayan Singh. Choudhri. 
Ramayan Prasad. Mr. 
Ranga, Prof. N. G. 
Rao, Mr. Thirnmala. 
Saksena. Mr. Mohan Lal. 
Sant Singh, Sardar. 
Santhanam, Mr. K. 
Sham Lal. Mr. 
Shaukat Ali, Maulana. 

)-.. 

1)as, Pandit Nilakantha. 
Datta, Mr. Akhil Chandra. 
Desai. Mr. Bhulabhai J. 
Deshmukb. Dr. G. V. 
Deshmukh, Mr. Govind V. 
E88ak San. Mr. H. A. Sathar H. 
-Gadgil, Mr. N. V. 

Siddique Ali Khan. Khan Sahib Nawab. 
Sikandar Ali Choudhury, Maulvi. 

·Ghiasuddin. Mr. M. 
Ghulam Bhik Nairang. Syed. 
Ghuznavi. Sir Abdul Ualim. 
'Govind Das, Seth. 
'Gupta, Mr. K. S. 
HanB Raj, RaU.ada. 
Jedhe. Mr. K. M. 
J'ehangir,' Sir Cowasji. 
. Jogendra Sin!!;h, Sirdar. 

The motion was negatived. 

Singh, Mr. Gauri Shankar. 
~  Mr. Ram Narayan. 

Sinha, Mr. Satya Narayan. 
Som. Mr. Suryya Kumar. 
Sri Prakasa. Mr. 
Subedar, Mr. Manu. 
Umar Aly Shah, Mr. 
Varma, Mr. B. B. 
Yamin Khan, Sir Muhammad. 
Zafar Ali Khan, Maulana . 

DEMAND No. 62-SUPERANNUATIOX ALLOWAXCES AND PENSIONS. 

The Honourable Sir lames Grigg: Sir, I move: 

"That a sum nol exceeding Rs. 1,10.28,000. be granted to the Governor General in 
'Council to defray the charges which will come in couree of payment during the year 

~  the 31st day of March, 1939, in respect of 'Superannuation Allowances and 
Pensions'." ' 

:Mr. President (The Honourable Sir Abdur Rahim): The question is: 

"That a sum nol exceeding &S. 1,10.28,000. be ~  to the Governor General in 
~  to defray the charges which wi}l come in course of payment during the year 

: ~  the 31st day of March, 1939. III respect of 'Superannuation Allowances and 
PenBlOns'." . 

The motion was negatived. 

DEMAND No. 63--STATIONERY AND PRINTING. 

The Honourable Sir lamea Grigg: Sir, I move: 

"T!mt a Bum nol exceeding Rs. 53.43,000. bE' granted to the Governor General' in 
'ColWCll to defray the charges which will come ip course of payment ~ *'hA year 
',:ding the 31st day of March, 1939, in respect of 'Sh\ionery and ~  -
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. ~  ~  (The Honourable Sir Abdur' ~ ~  : The' question is: 
"That a sum not exceeding Rs. 53.43,000, be granted to the Governor General in 

Council to defray the charges which will come m course of payment during the year 
.enqing the 31st day of March, 1939, in respect of 'Stationery and Printing'." 

The motion was negatived. 

DEMAND No. 64--MISCELLANEOUS. 

The Honourable Sir James Grigg: Sir, I move: 

"That a sum not exceeding Rs. 11,45,000. be granted to the Governor Generai' in • 
Council to defray the charges which will come in course of payment during the ~  . 
.ending the 31st day of March, 1939, in respect of 'Miscellaneous'." , 

Mr. President (The Honourable Sir Abdur Rahim): The question is: 

"That a sum not exceeding Rs. 11.45,000. be granted to the Governor General in 
Council to defray the charges which will come in course of payment during the yeai" 
.ending the 31st day of March, 1939, in respect of 'Miscellaneous'." . 

The motion was negatived. 

DEMAND ~  65-GRANTS-IN-AID TO PROVINCIAL GOVERNMENl'S. 

The Honourable Sir .Tames Grigg: Sir, I move: 

"That a sum not exceeding Rs. 1,72,000. be granted to the Governor General in'. 
'Council to defray the charges which will cOme in course of payment during the year • 
ending the 31st day of March. 1939. in respect of 'G'rants-in-aid to Provincial Govern· 
ments'." 

Mr. PreSident (The Honourable Sir Abdur Rahim): Motion moved: 

"That a fum no't exceeding Rs. 1.72.000: be granted to the Governor ~  
Cou;ncil to defray the charges which will come in course of payment during the year 
endmg the 31st day of March, 1939. in respect of 'Grants-in-aid to Provincial Govern. 
ments'." 

Mr. 1'. E . .Tames (Madras: European): Sir, before you put this to 
the vote, I should like to raise one question and that is the question of 
the position of Coorg. I shall not detain the House long, so my Honour-
able friends need not trouble themselves to leave the Chamber..:.. . 

Sir, the Demand for Grant in respect of Coorg for next year is leBS 
than the revised estimate for the present year. I understand that is in 
pursuance of the policy which the Government of India have now adopted 
of giving a decreasing grant to Coorg in order that within a certaIn num-
ber of years the grant from the ~  Administration may be entirely 
wiped out. Sir, Coorg is the Cinderella ~  all the Provinces. It is, in-
habited by a proud and independent people. There have !>een, n;om time 
to time, suggestions that Coorg should be, ~ ~  eIther ~ Mad-
ras or with the State of Mvsore,-proposItIons WhICh I do not thmk are 
likelv to commend ~  to the people of that province. I quite 
admit ~ Coorg does present an extremely difficult problem. It is 
much smaller than an average district even in the Madras Presidency. 
It has a population of only a little ~  ~  a ~ and ~ h,aIf. Yet 
i.t ha.s 81 constitution which boasts a LegIslatI,ve C0!lncIl, a DIstnct ~  
a Commissioner and the services of the ReSIdent m Mysore as the Ohief 

.. 'Commissioner: 

• . -,' 

. -
~ .• t· -. .,. 
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~ • ~ 

The p.oints. that I want' to ask Government about may be briefly stated 
as follows: First of all, what is their view as to the uWmate financial 
position of this small province? Knowing something of the province;, I 
can hold out no hope of any permanent improvement in the economic 
position of that prpvince. It is mainly dependent upon coffee and sandal-
wood oiL The outlook of the coffee industry is not a very favourable one' 
filld I think it is very unlikely that even within a measurable distance 
of time the finances of the province will be such as to be able to do, 
~  any outside help from the Government of India'. Secondly, there 

~  .definite need for simplification in the administration of the province. 
':Chel various organs that exist in this very small province indicate that 
something might be done to cut away a certain amount of duplication in 
regard to local administration. And thirdly, what is Coorg's constitu-
tional position going to be in the future? These are the three points to-
~  I hope Government will shortly address themselves by means of 
some very specific inquiries, either bv a deputation from the ~  

of Indll or through the usual channels of the Resident of Mysore actmg' 
as the Chief Commissioner of the province. 

' ..... ,. 
I understand that in the new Legislature under Federation Coorg is 

to have a' representative in this House. Has not the time come when . II-definite inquiries should he undertaken in regard to Coorg's finan-
... .mal position, in regard to the administration of the province lind in re-
~ gard to Coorg's relation with the Centre? If Government can enlighten 
tIle as to their own policy in regard to this matter I shall be extremely 
grateful, for, although Coorg is ~  in a'rea and although its population 
as comD#lred to the populations of contiguous provinces and States seems 
~  infinitesimal, yet, after all. it is the direct responsibility at present 

~  Government of India. That being so, it has no eloltuent voice 
~~ as Delhi or Ajmer-Merwara has in this House, I trust that the' 
Government of India will be good enough to enlighten me as to what 
their policy is. 

There is only one further word that. I wish to add, so far as the finan-
cial position of Coorg is concemea. I cannot myself see that the policy 
of dwindling subventions is the right policy at the present time. I have 
had, on m"ore than one occasion on behalf of the coffee planting com-
munity in'Coorg (and my Honourable friend, Dr. DeSouza, well knows, 
their position), to address myself to the administration of Coorg for fin-
ancial help. We have always been given the same answer, namely, that· 
the finances 'of the provinces do not justify any further help to an in-
Qustry whose future is 80 uncertain. Some help undoubtedly has been 
given, but it has been given in a very grudging way and on a very 
meagre scale; and unless the Government of India are prepared entirely 
to wash their hands of this a·rea and to suggest that it should be handed 
over to some other A<lministration I do appeal to them to regard this 
not only as their responsibility but as a very serious and direct one. 

Mr. K. Conran-Smith (Governmeo.t of India: Nominated Official): S'i'f; 
my" Honourable {riend,Mr. James, has taken advantage of the time made 
. " ~  for him by the empty Benches ~  to ca:ll attention to' the 
. ~ of that ~  ~ ~  raither smaij;.and rather attractive part of' 
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~  He stated that the C8.'Be of Coorg has not been represented 
10 thIs House as the ,case . of Delhi has, but, I think, this House will 
~  th.at Mr. James eloquence On this occasion has supplied the defi-
menc;r, if .there has been one in the past. Mr. James has raised three 
questl?nS 10 regard to Coorg: the first,-I think he put this first -is the 

~  ~  the second .is. ~  with that, fJiz. the question 'of some 
~  of the admlnlstratIdn; and the third is the constitutional 

one. I WIll ~  the constitutional point first, because there is the least 
to say about It. . 

The ~  of Coorg under the new Constitution is, as Honourable 
Members will be aware, governed by the provisions of section 97 of the 
Government of India Act; and there is, I believe, no immediate prospect 
of any change in the Constitution with which Coorg has enterea the new 
order of thtngs. 

So far as Coorg's financial position is concerned, I can assure my 
Honourable friend that the Government of India, are, of course, fully 
aware of the condition of Coorg's finances. which were the subject of an 
inquiry by Sir Otto Niemeyer only some eighteen months a:go. As 6. re-
sult of that inquiry, the Government of India have agreed that Coorg 
should receive a cash sum of Rs. 5 lakhs spread over four years, and have 
agreed to write off the debts of Coorg as on the 31st March, 1937, up to 
a certain maximum. That settlement still stands and I can hold out no . 
hope to Mr. James that there will be any ~  in it. 

The .difficulties with which Coorg has been faced are well-known and 
have been explained by Mr. James. The revenue of the Coorg adminis-
tration depeuds largely on sandalwood and the revenue of the inhabitants 
depends largely on coffee. The prices of both these commodities have 
fallen to a degree far below that subsisting even a few years ago; and 
the reaction of that fall on the revenues of Coorg needs no emphasising. 
I should, however, mention that a request for the deputation of a finan-• 
cia! officer to Coorg to make proposals, if possible, to help the adminis-
tration to achieve budgetary equilibrium has been under consideration; 
and it is likely that Government will agree to such a deputation provided 
it is made clear that there is no connection between the deputation and 
any question of constitutional reform at the moment. The Chief Com-
miBBioner will no doubt consider, in consultation witl! the officer deputed, 
the question whether any reduction or simplification c?uld be ~  
iIi the case of the administration of Coorg and the vw;uabl.e ~  
made by the Honourable Mr. James as reg8.Tds the 8lmphficatIon, and 
posaibly a reduction in the cost of ~  will, ~ ~  no doubt, 
. s'deration at the hands of the Chief COmmISSIOner. I trust 

receIve con I, .  . 'll h Lh t th G ernmeni 
that the information which I have gIven WI s ow. u a. e ov 
of India has not been in any sense ~  of the 10terests of Coorg 
and a:re fully aware of the present pOSltlOn. 

JIr. President (The Honourable Sir Abdur Rahim): The question is: 

. .  1 72 000 be granted to the Governor General ia 
"That a Bum not ~  .:viii ~  in course of payment during the year 

Council to defray thef ~ ~~ ~~  in respect of 'Grants-in-aid to Pt'ovincial GOVerJl-
endinsr the 31st day 0 ............. ,  , 

menta"!' CiJ 
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·The Assembly divided: 

~  

Abdul Hamid, Khan Bahadur Sir. 
.Ahmad Nawaz Khan, Major Nawab Sir. 
Aikman, Mr. A. 
Ayyar, Mr. N. M. 
'B&jpai, Sir Girja Shankar. 
Bewoor, Mr. G. V. 
Buss, Mr. L. C. 
Chanda, Mr. A. K. 
Chapman-Mortimer, Mr. T. 
Clow, Mr. A. G. 
Conran-Smith, Mr. E. 
Craik, The"Honourable Sir Henry. 
Dalal, Dr. R. D. . 
Dalpat Singh, Sardar Bahadur Captam. 
DeSouza, Dr. F. X. 
Dow, Mr. H. 
Fazl·i-Ilahi, Khan Sahib Shaikh. 
Ghulam Muhammad, Mr. 
Clriflitha, Mr. P. J. 
Grigg, The Honourable Sir .James. 
Highet, Mr. J. C. 
James, Mr. F. E. 
~  Singh, Sardar Bahadur Sardar 
Sll'. 

Kamaluddin Ahmed, Shamsul-Ulema. 
Kushalpal Singh, Raja Bahadul' . 
Lloyd, Mr. A. H. 
Mackeown, Mr. .1. A. 
ManL Mr. R. S. 
Menon, Mr. P. A. 
Metcalfe, Sir Aubrey. 
Miller, Mr. C. C. 
Ogilvie, Mr. C. M. G. 
Rahman, Lieut.-Col. M. A. 
Row, Mr. K. Sanjiva. 
Scott, Mr. J. Ramsay. 
Sen, Rai Bahadur N. C. 
Sher Muhammad Khan, Capta.in Sardar 
Sir. 

Sircar, The Honourable Sir N ripendra. 
Sivaraj, Rao Sahib N. .. 
Sla.de, Mr. M. 
Smith, Lieut.-Col. H. C. . 
Spence, Mr. G. H. 
Stewart, The Honourable Sir Thomaa. 
Sundaram, Mr. V. S. 
Walker, Mr. G. D. 
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Abdul Qaiyum, Mr. 
Abdul Wajid. Maulvi. 
Ahmed, Mr. K. 
Ahsan, Maulvi Muhammad. 
Aney, Mr. M. S. 
Aaaf .Ali, Mr. M. 
Ayyangar, Mr. M. Ananthasayanam. 
4fhar .Ali, 'Mr. Muhammad. 

~ Bajoria., Babu Baijnath. 
1_ .. Banerjea. Dr. P. N. 
Bhagavan Daa, Dr. 
Bha.p:chand 8oni, Raj Bahadur Seth. 
Chaliha, Mr. Kuladhar. 
Chattopadhyaya, Mr. Amarendra N ath. 
flhaudhury, Mr. Brojendra Narayan. 
Chettiar, Mr. T. S. Avinuhilinga.m. 
Chetty, Mr. Sami Vencatachelani. 
flhunder, Mr. N. C. • 
Du, Mr. B. 
Du, Pandit NiIakantha. 
Datta., Mr. Akhil Chandra. 
Desai. Mr. Bhulabhai J. 
Deshmukh, Dr. G. V. 
Deshmukh, Mr. Govind V. 
Essak Sait, Mr. H. A. Sathar H. 
Gadltil, Mr. N. V. 
Ghiasuddin. Mr. M. 
Ghulam Bhik Nairang, Syed. 
Ghuznavi. Sir Abdul Halim. 
Gov.ind Daa, Seth. 
Gupta, Mr. K. S. 
Haus Raj, Rai7.ada. 
Jedhe, Mr. K. 1I. 
J'ehangir, Sir COQsji. 

The motion. was negatived. 

Jogendra Singh, Sirdar. 
Joshi. Mr. N. M. . 
Kailuh Behari Lal, Babu. 
Lalchand Navalrai, Mr. 
Malaviya, Pandit Krishna Kaai. 
Mangal Singh, Sardar. 
Misra.. Pandit Shambhu Daya.l. 
Mody, Sir H. P. 
Mudaliar, Mr. C. N. Muthurug&. 
Muhammad Ahmad Kazmi, Qui. 
. Murtuza Sahib Bahadur, Maulvi Syed. 
Paliwal. Pandit Sri Krishna Dutta. 
Pande, Mr. Ba.dri Dutt. 
Raghubir Naraya.n Singh, Choudhri. 
Ramayan Prasad, Mr. 
Ranga., Prof. N. G. 
Rao, Mr. Thirumala. 
Saksena. Mr. Mohan Lal. 
Sant Singh, Sardar. 
Santhanam, Mr. K. 
Sham La.l, Mr. 
Shaukat .Ali, Ma.ulana. 
Siddique Ali Khan. Kha.n Sahib N awab. 
• Sikandar .Ali Choudhury, Maulvi. 
Singh, Mr. Gauri Shankar. 

~  Mr. Ram Narayan. 
Sinha, Mr. Satya Narayan. 
Som, Mr. Suryya Kumar. 
Sri Prakasa. Mr. 
Subedar, Mr. Manu. 
Umar Aly Shah, Mr. 
Varma, Mr. B. B. 
Yamin Khan, Sir Muhammad. 
Z.afar Ali Khan, Maulana. 
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DEMAND No. 66--MISCELLANEOUS ADJUSTMENTS BETWEEN THE CENTRAL 

AND PROVINCiAL GOVERNMENTS. 

'!'he Honourable Sir James Grigg: Sir, I move: 
"That a sum not exceeding Re. 10,000, be granted to the Governor General in 

Council to defray the charges which will come in COUfse of paym!lnt during the year 
ending the 31st day of March, 1939, in respect of 'Miscellaneous Adjustments betweeb 
the Central and Provincial Governments'." 

Mr. President (The Honourable Sir Abdur Rahim): .The question is: 
"That a Bum not exceeding Re. 10.000. be granted to the Governor General in 

Council to defray the charges which will come in course of payment during the year 
ending the 31st day of March. 1939, in respect. of 'Miscellaneous Adjustments between 
the Central and Provincial Governments'." 

The motion was ·negatived. 

;DEMAND No. 67-ExPENDITU;RE ON RETUNCSD PERSONNEL OJIABGED TO 
REVENUE. 

'!'he Honourable Sir .James Grigg: Sir, I move: 
. "That a sum not exceeding Re. 7,000, be granted to the Governor General in 
Council to defray the charges which will come in course of payment during the year 
ending the 31st day of March. 1939. in respect oi 'Expenditure on retrenched personnel 
charged to revenue'." 

Kr. President (The Honourable Sir AbdurRahim): The question is: 
"That a sum not exceeding Re. 7,000, be granted to the Go'vemor General in 

Council to defray the charges which will come in course of payment during the year 
ending the 31st day of March, 1939, in respect of 'Expencliture on retrenched personnel 
charged to revenue'." 

The motion was negatived. 

DEMAND No. ~  

The Honourable Sir James Grigg: Sir. I move: 
"That a sum not exceeding' Re. 54.65,000, be granted to the Gove'rllor General in 

Council to defray the charges which will come in course of payment during the year 
~  the 31st day of March, 1939. in respect of 'Delhi· ... 

Kr. President (The Honourable Sir Abdur Rahim): The question is: 
"That a sum not exceeding RH. 54.65.000, be granted to die Governor General in 

Council to defray the charges which will come in course of payment during the year 
_ding the 31st day of March, 1939. in respect of 'Delhi· ... 

The motion was pegatived. 

DEMAND No. 69-Annm-MuWARA. 

The Honourable Sir lames Grigg: Sir. I move: 
"That a sum not exceeding Re. 16.26,000. be granted to the ~ General in 

Council to defray the charges which will come in course of payment dunng the year 
ending the 31st day of March, 1939, in respect of 'Ajmer-Merwara· ... 

Kr.President (The Honourable Sir Abdur Rahim): The question is: 
"That a sum not exceeding Re. 16.2{j.000, bl! granted to the ~ General in 

Council to defray the charges which will come in course of payment. dunng, the year 
ending the 31st day of March, 1939. in respect of 'Ajmer-Merwara·." 

The motioDwa8 negatived. 
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DEMAND No. ~  PIPLODA. 

'!'he Honourable Sir .Tamea Grigg: Sir, I move: 

"That a sum not exceeding RB. 13,000, be granted to the Governor General in 
Council to defray the charges which will come in course of payment during the year 
ending the 31st day of March, 1939, in respect of 'Panth Piploda'." 

Mr. President (The Honourable Sir Abdur Rahim): The question is: 

"That a sum not exceeding B.s. 13,000, be granted to the Governor General in 
Council to defray the charges which will come in course of payment during the year 
ending the 31st day of March, 1939, in respect of 'Panth PipIOda·.'· . 

The motion was negatived. 

DBJlAND No. 71--.ANDAKANS AND NICOBAB ISLANDS. 

'!'he Honourable Sir .Tamea Grigg: Sir, I move: 

"That a Bum not exceeding B.s. 31,90 000. be granted to the Governor General in 
Council to defray the charges which will come in course of payment during the year 
ending the 31st day of March, 1939, in respect of 'Andamana and Nicobar IBlanda'." 

Mr. President (The Honourable Sir Abdur Rahim): The question is: 

"That a sum not exceeding Re. 31.90 000. be granted to the Governor General in 
Council to defray the cqarges which will come in course of payment during the year 

, ending the 31st day of March, 1939, in respect of 'Andamanl and Nicobar blanda'." 

The motion wa.a negatived. 

DEMAND. No. 73-INDIAN POSTS AND TELEGRAPHS. 

"!'he Honourable Sir .Tamea Grigg: Sir, I move: 

"That a lum not exceeding B.s. 21.83 000. be granted to the Governor General in 
Council to defray the charges which wiD come in course of payment duril!-g the year 
'ending the 31st day of March. 1939. in respect of 'Indian Poats and Telegraphs· ... 

Mr. President (The Honourable Sir Abdur Rahim): The question is: 

"That a lum not exceeding Re. 21.83 000, be granted to the Governor General in 
Conncil to defray the charl{8B which will come in course of payment during the year 
ending the 31st day of March, 1939, in respect of 'Indian POIIts aad Telegraphs'." 

The motion was negatived. 

DBMAND No. 78-A-INDIAN POSTS AND TBLBGRAPHS-STORES SUSPBNSB 

(NOT CHARGED TO RBVENUE). 

"!'he Honourable Sir lamea Grigg: Sir, I move: 

~  a sum not exceedinlt ~  1.000. be .ltr&Dted to the Governor Geueral iD 
Cou.Dcll to defray the char!!;es whIch ~  come lD courl!e of payment durin!!' the year 
endlDII; the 31st day of March, 1939. lD reBpect of 'Indian Posts and Telegraphs-
Stores Snapense (Not charged to revenue)'." 

Mr. President (The Honourable Sir Abdur Rahim): The question is: 
"That a Bum not exceedinl!' Rs. 1 000. be I!'ranted to the GOVernor General in 

flOll!,cil to defray the char!!'es whi"l, will come in course of payment durin!!" the year 
AIldlnll,' the 31st day of Maroh, 1939. in reBpect of '1ndian Posts and Telegrapits-
Stores Suspense (Not charged to reveDue)'." 

The motion was negatived. 
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DEMAND No. 73-B-INDIAN POSTS AND TELEGRAPHs---.ApPROPRIATlON TO 

TELEPHONE DEVELOPMENt FuND (NOT CHARGED TO REVENUE). 

The Honourable Sir .Tames Grigg: Sir, I move: 

"That a sum not exceeding B.s. 2.50.00,000, be granted to 'the Governor General in 
Council to defray the charges which will come in course of payment during the year 
ending the 31st day of March, 1939, in respect of 'Indian Posts and Telegraph&-
Appropriation to Telephone Development Fund (Not charged to revenue}'." 

~  (The Honourable Sir Abdur Rahim): The question is: 

"That a sum not exceeding B.s. 2.50.00.000. be granted to the Governor General. in 
Council to defray the ch&rges which will come in course of payment during the year 
ending the 31st day of March 1939, in respect of 'Indian Posts and Telegraph&-
Appropriation to Telephone Development Fund (Not charged to revenue)· ... 

The motion was negatived. 

DEMAND No. 75---,CAPITAL OUTLAY ON SCHEMES OF AGRICULTURAL IMPROVE-

MENT AND RESEARCH. 

The Honourable Sir .Tames Grigg: Sir, I move: 

"That a sum not exceeding RH. 23.000. be granted to the Governor General in 
Council to defray the charges which will come in course of payment ~ the year 
ending the 31st day of March. 1939. in respect of 'Capital outlay on Schemes of 
,Agricult.ural Improvement and Research'." 

1Ir. President (The Honourable Sir Abdur Rahim): The question is: 

"That' a sum. not exceeding B.s. '23,000. be granted to the Governor General in 
Council to defray the charges which will come in course of payment during the year 
ending the 31st day of March .. 1939. in respect of 'Capital outlay on Schemes of 
Agricultural Improvement and Research'." 

The motion was nega.tived. 

DEMAND No., 76--CAPITAL OuTLAY ON VIZAGAPATAM BARBOUR. 

The Honourable Sir .James Grigg: Sir, I move: 

"That a sum not exceeding B.s. 3,86,000, be granted to the Governor General in 
Council to defray the charges which will come in course of payment ~ the year 
ending the 31st day of March, 1939, in respect of 'Capital outlay on Vizagapatam 
Harbour'." 

1Ir. President. (The Honourable Sir Abdur Rahim): The question is: 

"That a sum not exceeding RH. 3.86.000, be granted to the Governor General in 
Council to defray the charges which will come in course of payment durin!!; the year 
ending the 31st day of March, 1939, in respect of 'Capital outlay on Vizagapatam 
Harbour'." 

The motion was negatived. 

<,J 'DEMAND No. 77-DELHI CAPITAL OUTLAY. 
,1, 

'!'he Honourable Sir .James Grigg: Sir, I move: 

"That a sum not exceeding RH. 15,75.000, be granted to 'the Governor General in 
Council to defray the charges which will cOUle in course of payment during the year 
ending the 311t day of March, 1939, in respect of 'Delhi Capital Outiay·.·· 
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m. President (The Honoura.ble 'Sit .Abdm-Rshim): The question is: 
~  a Bum not exc-eeiiing Rs. 15, 75,000, ~ gnuit:ed to the Governor ~ in 

~  to defray the charges which will come in course of payment during the year 
endmg the 31st day of March, 1939. in respect of 'Delhi Capital Outlay'." 

The motion was negatived. 

DEMAND No. 78-COMMUTBD VALUE OF PENSIONS. 

'!"he Honourable Sir lames Grigg: Sir, I move: 

"That a sum not exceeding Rs. 1,000, be granted to the Governor Ceneral in 
Council to defray the charges which will come in course of payment during the year 
ending the 31st day of March, 1939, in respect of 'Commuted Value of Penaio'nll'." 

Mr. President (The Honourable Sir Abdur Rahim): The question is: 

"That a sum not exceeding Rs. 1,000, be granted to the Governor General in 
Council to defray the -charges which will come in courl!( of payment during the year 
ending the 31st day of March, 1939, in respect of 'Commuted Value of Pensio'nll· ... 

The motion was negatived. 

DEMAND No. 79.-INTEREST-FREE ADVANCES . 

. '!"he Honourable Sir lames Grigg: Sir, I move: 

"That a sum not exceeding Rs. 46.26,000, be granted to the Governor General in 
Council to defrav the charges which will come in course of payment during the year 
ending the 31st ..Jay of March, 1939, in respect of 'Interest-free advances'." 

Mr. President (The Honoura.ble Sir Abdur Rahim): The question is: 

"That a sum not exceeding Rs. 46,26,000, he granted to the Governor General ill 
Council to defray the charp:es which will come in course of payment during the year 
ending the 31st day of March, 1939, in respect of 'Interest-free advances'." 

The motion was negatived. 

DEMAND No. 8O-LoANS AND AiDVANCES BEARING INTEREST. 

'!'he Honourable Sir lames Grigg Sir, I move: 

"That a sum not exceeding Rs. 95.29.000. be granted to the Go"vernor General in 
Council to defray the charges which will come in course of payment ~ tl1e ~ .. 
ending the 31st day of March, 1939, in respect of 'Loans and Advances bearing 
Interest'." 

Mr. President (The Honourable Sir Abdur Rahim): The' question is: 

"That a sum not exceeding Rs. 95 29.000, be granted to the Go"vernor General in 
Council to defray the charges which wil! come in couree of payment during the year 
ending the 31st day of March, 1939. in respect of 'Loans and Advances bearing 
Interest· ... 

The motion was negatived. 

Mr. President (The Honourable Sir Abdur Rahim): That concludes the 
Demands for Grant.s. 

(orieB of ~  Ganahi ki jai", etc .• etc.). 

I would ask Honourable Members not to make any suell demonstr&-
tiOA. 
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The Honourable Sir lI"rip8D.dra Sircar ( Leader of the House): Sir:· 
before proceeding with the Fin8lllce Bill, Government must consider the 
position produced by the treatment accorded to· the· Demands for Grants. 
I, therefore, suggest that the Assembly should not meet tomorrow, being 
one of the days allotted for the voting of Demands for Grants, but that 
you should direct meetings to be held on Wednesday and Thursday which 
were also so allotted. 

Mr. President (The Honourable Sir Abdul' Rahim): If that will meet 
the convenience of the House, there ,will be no meeting of the· Assembly 
tomorrow but there will be meetings of the Assembly on Wednesday and 
Thursday for official business .. 

The Assembly then adjourned till Eleven of the Clock on Wednesday, 
the 9th March, 1988. 
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